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Or.O.C,hattachavjae is presen.t for the applicant and Mrs.Xanika 
Banarjee for the respondents. 

After the applicant ñad filed the O.A., a penalty was imposed o 

him in a DA proceeding, removing him from service and consequently 

the subsistence allowance which he was getting has since been 
stopped. In such ciru mstancee, the instant Z,A, has been filed with a 
prayer for a dLrectjon upon the respondents to restrain from taking 
any punitive action and to 8tart the subsistence allowance, 

Since the removal order has already become effective, there is no 
question of giving a direction of the nature prayed Or any djract Ion 
to continue payment of subsistence. allowance. 

The M.A. is accordingly disposed of. 

A supplementary application is Piled this day by the applicant 

and topy tlib?aof ha been served upon the ld.counsel for the respondents 
bringing on record certain subsequent developments. Reply to the 

supplementary may be filed by 11.2.1997, when the Q.A. will be listed 
for hearing regarding admission. 

5. A plain copy of this order be handadto ld.counsel for both sides. 
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